
IN THE CENTRAL 1DMIN ISTRATIVE TR ThUNAL : HYDERAI3AD BENCH 

AT FDERABAD 

0.A.No.5/94 	 Date of Order: 10.2.94 

BEThEEN; 

G.N.M.Raju 	 •• Applicant. 

A N D 

Senior Stores OfficerIII, 
0/0 te Controller of Stores, 
South Central Railway!, 
Rail Nilayam, Secunderabad. 

personnel Assistant to 
Controller of Stores,1  
South central Railway, 
Rail Nilayam, Secunderabad 

Chief Material'Managthr, 
South Central Railway, 
Rail Nilayam, Secunderabad. 

Additional General Manager, 
South Central Railway, 
Rail Nilayam, Secunderabad. 	.. Respondents. 

Counsel for the Applicaht 	 Mr.G.V.Subba Rao 

Counsellor the Respondents 	 ., Mr.N.R.Devraj 

CUEhM; 

HON'BLE Mr.JUSTICE V.NEEL.PiDRI RAO ; VICE-CHAIRMAN 

HON 'BLE Mr. R .RNGARAThZ4 ; MEMBER (ADMN.) 
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To 
The Senior Stores Officer-Ill 
O/o the Controller of Stores, S.C.Rly, 
Railnilayam, Secunderabad. 
The Personnel Assistant to Controller of Stores, 
S.0 • Railway, aail nilpyain. Secunderábad. 

The Chief Material Manager, S.C.Rly, 
Railnilayam, Secunderabad, 
The Additional. General Manager, S.C.Rly, 
Railnilyam, aecunderabad. 

5. One copy to Mr.G.v.Subba Rao, Advocate, CAT.Hyd. 

6a One copy to Mr.N.R.vraj, SC for Rlys, CAT.L-lyd, 
One copy to Library, CAT.Hyd, 

One spare copy. 

pvifl 



MA 89/94 
in 

oA 5/94 

(As PER JUS;TICE SHRI V. NEELADRI. MO, VICE- 
Cl-IA IRMAN) 

Order dated 10.2.94 

geard shri .G..V., 5ubba Rao, learned 

counsel fot  the pplcant and Shri N.R.Devaraj, 

Sr. St&nding counsel for the respondents. 

2. 	This MA was filed praying for suspension 

of the operation of order dated 19.5.93 passed 
wA 	 ç 

by the appellate authority1 a. otherwise he will 

be put to irreparable loss in that he will not 

be considered for selection to the post of 

Office Superintedent Cr. II resulting in not 

being empan1led for the selection even though 

he has put in 30 years of service. 

Shri N.R. Devaraj, Sr. Standing counsel 

produced the order No. P.608 (stores) CC/91 

dated 16.8.93 whereby the applicant herein 

(sl. No. 11 in Annexure A of the proceedings) 

was alerted for the written test for considera-

tion for prOmotion to the post of Office 

Superintendent Cr. II. 

In view of the above, no prejudice will 

be caused to the applicant even when the 

order dated 19.5.93 is not suspended. 

5. 	Accordingly, the MA is dismissed. No costs. 

	

(p. RANGARAJAN) 	 (V. NEELADRIRAO) 

	

Member (Admn.) 	 Vice-Chairman 

(Open court dictation) 

- 	 IMS 4 
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TYPED BY 	 COnRED BY 

- 	 CHECKED EY 	 APPROVED DY 

IN THE CENV AL NIIINISTRkTIVE TRIBUI'&L 

IDDERT 	3E FCNAT I- DERABAD 

- 	TUE EON' itL 	JflCE \7.NEELADRI PAC 

• 	VIdE.c1-TAIRMAN 

•TH 	HON' ELE, if.. . A .3 .GORTHI I13ER (A) 

THE EON' ELLUU.T. IANDEASEKHZ REDDY 
MEII:ER(jua) 

THE EON' ELE MR .1k RANOARAAL; MEMBER 
(ADUN) 

Dated: 

E1DER/dj1m7nI 

M.A./P/J2_2L'ITo, 	c)q4 

O.A.No. 

T.A.No, 	 • 	(W.P.No. • 	) 

AdmItted and Interim Directions 
issue 

Allowen. 

Dis ose of with directions. 

ismassec. 

Dismissed as•iithdrawn. 

Dismissed fh 	fau1t. 

Rejected/tr.:red., 	 • - 

No order as to costs. 




